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| THE MONOPOLIFS AND RESTRICTIVE TRADE PRACTICES

(AMENDMENT) ACT, 1980

No. 60 OF 1980 L

S [19t December, 1980.]

g An Act further to amend the Monopohes ' and Restrictive. Trade -
: Practlces Act, 1969.

* BE it enacted by Parhament in the Thlrty-ﬁrst Year of the Repubhc .
of Indla as follows

L (). This Act’ may - be called the Monopohes and Restrlctlve Trade

v Short
"Practices (Amendment) Act, 1980, : _ © title and
© . com-
2) It shall be ‘deemed 0. have come mto force on.- the- 13th day of [mense .

T

- October, 1980, | o : o T

S 2, In section 2 of the Monopolies and Restrlctlve Trade Practlces Act, Amend-
54 of 1969, - 1969 (heremafter referred to as the prmc1pa1 Act),— : , -g“menf of
_ . . section 2,
I #) in clause (d) after Eocplanatzon VI, the following Explanatzon
shall be inserted, namely —_

“Eocplanatwn VII—Where goods of . any description pro- -
duced in India by an undertaking have been exported to a
country outside India, then the goods so exported shall not be
taken into account in computing for the purposes of this '-claus‘e«

(1) the total goods of that description that are pro—
duced in India by that" undertakmg, or ‘

(u) the total goods of that descnptmn that are pro-

duced, supphed or dlstmbuted in India or any substantxal
part thereof . ,
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REPBARED

42 Monopolzes and Restrzctwe Trada Pfactzees (Amendment) ‘.I;fA'CT- ébiOF 1'986],

Repeal
and -

saving,

(u) in clause. (9), after F"cplanatwn IV the followmg Ewplana— :

tion shall be 1nserted namely —

_ “Explanatwn V.——Where goods of any{de”script‘ion 'produce,d
in India by an undertaking have been exported to a courtry
outside India, then the goods so exported shall not be taken
Jinto account in computing for the purposes of this clause—

(1) the total goods of that description that are 'pro-
dwced in India by that undertakmg, or - .

‘ (i) the total goods of that description ‘that are pro-
~duced, ssypplied ior -distvibuted din Andia-or “any ’substamxal
part thereof;”. : -

. 3 (1) The 'Monopolies and R'estricﬁve Trade =~ Practices (Amend- -

ment) Ordinance, 1980 is herehy:repealed. -

(2) Notwithstanding such repeal, anything done or may action takem
-under the principal Act, as amended by the said Ordinance, shall be
deemed to have been done or taken under the pr1nc1pa1 Act, as amended '
by this Act.

o

140t 1980,



